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IN THE CEMNTRAL ADMINISTRATIVE TRIEBUMNAL, JAIFUR EBEMCH, JAIPDR

]
Dates of order: 09.08.2000

OA No.152/99
Mr=. 3hail Bala Zharma Wife of Dr. Arvind Zharma, po3kad as
Lakhoratovry Technician, FST Dispenzary, [lota.

-. Applicant

N PP

Versus

(=]
=h

1. Tnion of India through the fecretary, Department

"Poats, Ministry of Communications, lMew Dzlhi.

2. The Chief Postmaszter Gzneral, Ajmer.
2. The Zznicr Superintendent of Post Gfficesz, Lota.

Mrz. Namita Pavihar, <ccouns2l for the applicant.A

Mr. Hemant Gupta, Froxy -~ounsel to Mr, M.RPafig, counsel for
the respondents

CORAM:

Hon'kle My, 2.F.Agarwal, Joudicial Member
J

i3]

ORDER

Pzr Hon'kle Mr. S.F.Agarwal, Judicial Msmber

1}

wilbala Sharma, haz filz2d this

n

Applicant, Smkt. h

X

application under Section 19‘of the Adminiztrative Tribunala
Act praying for a dirsction £©o the rzapondents tg fix ths=
zalary of the applicant in the pay scale of Rs. S000-8000
w,2,f. 1.1.19%¢ with all conzzguential bensfitz and to divest

the rezpondzntzs  to make payment  of  arrzars accordingly

1)

treating the applicant as Technician with graduats in ascisnce

prezcribed in item YWII(R) of the Fifth Pay Commizsicn repaort.

2. Hzard the lzarnzd counzel for the partiss.
3. The lezarned counsel for the pavties hav: agresd to




&y

D
=
]

=i

dizpoze of  thia Original Application at stage o

admission.

4. The learn2d counsel for the applicant has submitisd
that thiz QA can be dzcided/diposed of in view of the order
passad in OA 110.415/98 dated 16.7.1%99, Mrs. Maya Verma v.
Unicn of India and ors. She submits that the matter 1is

arezaid OA.
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squarely covered by the order pazssd in Eth

5. We have zlsc heard the learn2d ocounz2l £for the
respondzn:s who admitz thait the caze of the applicant is
squarely coversd by the crdesr paszaed in 0A lo,215/92 dzcided

on 16.7.19238.

G, We, therefcore, hold thab reducing the pay of the
applicant by th2 impugnsd aciticon @f the regpondents  is
unvarrantsed and Jdirect the respondents to pass 3 frezh order
rezgarding the applicant's pay ﬁnd emoluments atier affording

an opporiunity of hearing tc thz applicant or serving a show-

Acausz notice to make a veprezsentation thereon.
~

~J
.

The Nriginal Application standsa dizpoaed of

acoordingly with noe order as b costs.
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(N.F. IJAWAIQT) (3.K.AGARWAL)

Adm. Memhbher Judl .Member



